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CALLING ATTENTION TO MATTER
OF URGENT PUBLIC IMPORTANCE

Reported unilateral revolution of Rouble-
Rupee exchange rate by the State Bank of
. LISSR

SHRI SHYAMNANDAN MISHRA (Be-
cusarai): 1 cull the attention of the Minis-
ter of Finance to the following matter of
urgent public importance and [ request that
he may make a statement thereon :

“Reported uniluteral revaluation of the
rouble by the State Bank of USSR in reli-
tion to its rupee value and its adverse
massive impact on repayment of credits
to th: Soviet Union.”

THE MINISTER OF FINANCE SHRI
C. SUBRAMANIAM): Mr. Speaker. Sir.
the Hon'ble Members  are  apparently
refeiring to some press reports that have
appeared in the last few days regarding the
discussions now in progress between the ofii-
cials of the Government of India and the
USSR with regard to the exchange iate bet-
ween the Indian Rupee and the Rouble.

The fucts of the matter are that for
some time now. and especially since Murch
1974. the State Bunk of the USSR has been
anneuncing periodically what it calls the
“officiul exchange rate” between the Rupee
uand the Rouble. Thiy rate differs from the
exchange rate that has prevailed between
the two currencies and which is determined
strictly in accordunce with the officiul gold
content of the respective currencics. Accor-
ding to the Soviet authorities, the revised
rates of exchange are arrived at bv calcula-
ting the value of the Rupee by averaging the
cross rates of the major currencics in the
International market with the Indian Rupee.
On the other hand. we have pointed out that
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the statutory gold content of the Indian
Rupee remains unchanged. The rates now
being quoted by the State Bank of USSR
apply only to non-commercial transactions
within the USSR. As some Hon'ble Members
hiave referred to the impact of this action on
credit repayments, I would like to clarify
that credit repayments continue to be made
at the official rate of exchange as determined
by the respective gold content of the two
currencies.

The Soviet authorities have, however, pro-
posed that the two sides discuss further the
question of the exchange rate between the
Rupee and the Roubie. As the Hon'ble
Members are aware, this is a diflicult and
delicate issue, and currently negotiations are
in rrogress with an oflicial team from the
USSR on this subject. Hon'ble Members
will. I am sure, agree with me that it would
not be appropriate to discuss here at this
stage the vurious isues involve:sd in  the
miiller.

SHRI  SHYAMNANDAN  MISHRA :
The Finance Minister said that the Sute
Bank of USSR has been unnouncing period:-
cully whut they choose to cull the officiat
rate of exchange.

There is some contusion here, hocouse of
the use of the term ‘official rate of ex-
chanze’. The Finance Miaister hus used this
term later in relation to vepavment of cre-
dit. He says, repayment s l\éing done on
the basis of the “official rate”™ of e harve.
There are two concepts of offici:’ ot
exchange. One concept is one Lnat is held
by the USSR ; and another concept is what
is held by our Government. 1{ fwo con-
cepts clush like this, what is the wav ou' ?
Could we accent any official rate determined
bv USSR und call ‘official rate of ex-
change™? We would like to know this.

rate

“Then how many such changes have been
muade ? It appeuars that these changes have
heen occurring from month to month, par-
ticularly, after March 1974, 1f the frequency
is so rapid. one would imagine that it may
turn out to be weskly changes.After dollar-
devaluation in 1971, and the Smithsonian
agreement in 1971, these changes in the ex-
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change rate seem to be particularly rapid.
How many changes have taken place after
the devaluation in 1966 and paticularly
afser 1971 7 It is done unilaterally or there
have been consultations between the two
comntries 7 ls it friendly relation only in res-
pect of political and defence mattels or is
it also friendly relation in “espect of econo-
mic matters also 7 There should be consul-
tation even on cconomic matters; it must
not be a sort of undateral adjustment of
rates The House would like to know whe-
ther the (iovernment had to do wmything
with these changes or whether they acguies-
ced 1n the changes If they acquiesced thev
have not done something of which we could
feel very happy. The hon'ble Mimster <avs
that credit repayments continue to be made
at the official rate as determined by respec-
tive gold conient of the two currencies.

Since, the hon. Finance Minister has tred
to re-assure us that the re-payment i« heing
made on the basls of the official rate ot
exchange, the question that would arise 18
whether the revaluation of the debt accumu-
lated so far would not be according to the
change 1n the panty ratey of the twoe coun-
tries I um not asking with 1cgaid to the
repayment to be made now but T am ask-
Ing about the revaluation of the debis that
have accumulated and whether that would
necessitate the mark up of the order of Rs
400 crores as has been mentionerd in many
newspapers. That will mean the doubling of
our credit to the USSR. May T know whe-
ther this mark-up has been demunded by
USSR or it scems to be the inevituble re-
sult of the change in the parity rthat hiy
been brought ahout

According to the Soviet authorities, the
hon. Finance Minister has said, the revised
rates of exchange are amived at bv calco-
lating the value of the Rupee by aeraging
the croms rates of the major currencies in
the Isternational market with the Indian
tapee. The comparison is apparently not
valid because in the other case the cross mte
wonld be prrived at by averaging the value
of our currency in respect of the convertible
currencies, and the two do not mix. The
comvertible currencies and the non-conver-
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tible currencies camnot be on )
the contention of the Soviet ties that

marheted currency 1n the world and
value of the Soviet rouble is fixed
arbitrarily without any reference to
wrinsic value m trade.

The hon Finance Minister hos sald
the statutory gold content of the ruppee
remams unchanged. The importani gues-
tion to ash ®w why then this divergence
from the rate occurred in the past. We
should have stuck to the old parity rate
and should not have permitted thc diver-
gence from this basis to which reference
has been made by the Finance Minister.

Is 1t also not a fact that the present
trouble arises from the fact that whereas
we have clearly defined the gold content
of our rupee the gold content of the cur-
rencies of the Fast European Countries
Including the Soviet Union, are not cleardy
defined 7 What is being done in that res
pect 7

Vi
;



_ Finally, omé problem
the visitors from India in the
is that his rupee has to be converted into
" the currency ‘there. My point is il the
are able to operate rupec account in
Moscow then why are we not able to ope-
rate the rouble account in India?

-

SHRI C. SUBRAMANIAM : The hon.
Member has raised many points and has
also ‘made many sugpestions with regard
to the matters which are currently under
oegotistion, Therefore, I am sure the
bon.. 'Member would not expeet me to
react to many of the points raised by him
but T can assure him we will keep in mind
tome of the relevant points made by him
while conducting nepotiations.

Sir, I would like to put the problem
fn the proper perspective because an im-
Rression is being created that USSR is try-
ing to create difficultics for us, and where-
8 on the political front they are professing
Ariendship on the economic front they are
breating difficulty. This is far from tbe

. Now, the question has arisen because of
_dbe :International menetary situation in the
world is in a fluid state. Therefore, how it

8s fhe present situation is con-
Gettied we are still operating on the bsis of
. Ra 8,33 per rouble and all our current
~transactions ate going oo that basis. There-
fore, ' there is Mo Guestion as far a; com-
- merCial transactions afe concerned which
! &ﬂ'kei_’li‘anim‘thnm 1 am told

& ent of the transactions are com-
mércial reansactions snd we are concerned
that only,

§

mifilr s

%

there is no guestion of anything being im-
posed on us. It is & question of mutual
discussion with regard to the current situa-
tion which is not only in Indiu bul which
has uffiicted the world as a whole, including
the developed world. It is in thal context
that the negotintions are gofng on. I want
to give this ussurance to the House that no
decision will be taken which is Mkely to
create difficnities for us on the econodaie
front. That is (he assurance that 1 shoufd
like 10 give. : )

SHRI SHYAMNANDAN MISHRA: Al-
though we want that the delicate negotiations
shouid be allowed to go on uminterrupted
and that we should not do anything in the
House which might come in the way, certain
factuul information could be shared with
the House which the Hon. Minister has
not chosen to do. We should like to know
whether the present change which had beca
announced by them or even the changes In
the pust had been done after mutual com-
sultations or unilaterally. If they are uni-
lateral, the surmise would be that all
these things are done by them and we have
absolutely mothing to do in that, .

SHRI C. SUBRAMANIAM : 1 thought I
had made it clear in the Staternews; &t had
teen announced by them. mot in constits-
tion with us, taking into account what they
call the value of the rapec vis-a-vis puckage
of the other correncies. This is applied not
(0 any commercisl transaction which is
strictly on the basis of Rs. 8.33 pet rouide,
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bt it is with referbce @ fourist chisnging
& reuble here or & few roubles thers. As
far ta commercial traneactions are con-
otrned, we are sirictly following Re, 8.33.

SHRI M. RAM GOPAL REDDY
(Nizamabad) : The hon. Munister made a
good and balunced stalement and mn the
end he appealed to the House not to say
anything that would embariass the Govein-
ment 10 their negotiations with the Soviel
Union. 1t s a fact that we have pact, we
have fricndship with the Soviet Union, not
from the day of Independence but even in
the pre-independence days. ‘The Soviet
U'nion stood by us through thick and thin,
it has used its sefo in our favour in the
United Nations. In that background we
have to look at this exchange on rupee-
rouble parrly and gold reserves. The hon.
Minister hay categorically stated that the
gold iescries have not dwindled i ow
county. We are maintaining the same
pantv with the Soviet Union also.

In this connection, I want to suy that
in India not only is the Government having
gold ; people in all the five lakh villagey are
boving gold and if all the gold ie pooled
into one place, India will be the richest
country as for as gold is concerned. 1
want to Loow from the hon. Minister
whether he is going to fix a ceiling for
gold, just as there ia a ceiling on land and

when Morarji Desai was the Deputy
Prime Minister and Finance Minister.
Now we have io go back to that proposal

and collect all the

now it s bkely to
ts not a good thi
ship with the

Minister should

. In
Soviet

tick &f any uafriendly atiude either on the
part of India or on the part of the USSR,
This is being discussed in friendly atmos-
phere and I have no doubt in my mind thai
the conclusions would be for the bemeit
of bath India and the USSR . . (Imterrup-
tions}. 1 do mot think there is likely 1o be
any difficulty with regard to finding accepa-
able solutions to this matter. Some sug-
pestion was  mude with regard 1o pold
avallable in the country. Already pobody
can hold primary gold; it is an offence to
hold primary gold.

SHRI INDRAJIT GUPTA (Alipore) :
Except the royal family of Jaipur.

SHRI C SUBRAMANIAM : That s why
we have taken it over now. There are no
roval famylses now, there only ex-royal fami-
lies But even there, as I said, we had not
spired them. As for other things, when the
holding is beyond a certain limit, they have
to make a declaration. I do not think the
tim= has come when we can mobilise all the
gold and put it in one pluce. As a matter of
tact in the international monetary system,
we are trying to get away from gold stan-
durd to new standards on the basis SDR
ond that is being discussed now We may
have gold for other purposes certainly but
{01 moastury purposes, we are trying to get
avuy from the gold standard. -

SHRI R. S. PANDEY (Rajnandgaon) :
The news which appeared in the Press is
quite different from the slatement made by
the hon Finance Minister. The headline
was: USSR seeks revaluation in credit re-
payment—iough going on rouble rupee ex-

change talks. It is panicky and unfriendly
headline.

SHRI C. SUBRAMANIAM : Which
paper?

SHRI R. §. PANDEY: Hindustan Times
und Finance Express which belong 1o big
tycoons. The hon. Minister has mede &
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ting with the Government of India and the
Resre Bank of India and I bope that
good will come out of these negdliations
At this stage it s difficalt for me to put
s guesiion which embarrases the Govern-
ment position and hampers the interest
of the country But suppose the pegotiations
fail are you going to take up ths issue
with the Rusum Government at a high
polrtical level so that whatever differences
there are with regard to revalumg of the
rouble or the rupee will be wroned out?
What wotld be the fate of the tarpets set
for export and import agreements, if rouble
Is revalued and rupee i3 devalued How
much will thev tike to non out the diffe-
rences and remove the apprehensions with
regard to the questron of the revaluahon
of the rouble and devaluation of the rupee ®

SHRI C SUBRAMANIAM Current
transactions already entered into are on the
basis of 8 33 rupees per rouble, there 18 no
question of any difficulty with regard to
this I have already stated this With regard
to newspaper reports [ want to siy that
they are not only alarming but mischievious
also and I am sorry to say that when nego-
tistlony are going on Our mewspApels are
mdulging m ths kind of speculative news

SHRI SHYAMNANDAN MISHRA
What 18 muchievous about it if the appre-
ciation of the rouble has taken place by
29 per cent 7 Devaluation of our rupee
would be of that order What 18 the mas-
chuef mn that ?

SHRI C SUBRAMANIAM 1 do not
Anow whether the hon Member wants to
judge by these headlines which have been
read out by um  That 18 why T wanted to
know which were these newspipens 1 you
look mto the character of the newspapery
then you can understand the hedlines ilso
Quite apart from that [ want to «y that
the pegotations are going on

PROF MADHU DANDAVATE (Raja-
pur) The Alghabad episode that we all
cenfdemned we read also from the same
papem
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SHRI C SUBRAMANIAM * Pohey
changes colour according to the news and
the sources of the news Lat us not go
tdo that But 1 want to say categorwally
that these are all speculative reports, to
put 1t mildly—pot muschievous but spécu~
lative reports Therefore, 1 am sure that
tven if an agreement s arrived at the offi
wial level vitimately it will be finalised only
it the highest political level Therefore,
whenever theic aie any  difficulties I am
sue we will be able to  teach o satw-
factory solution if not at the official level,
at least at the political level

SHRI H M PATFI. (Dhandhuka)
The statement of the Fionance Mimster, I
must say, 1s extiemely disappointing Un-
dcubtedly when ncgolations ire going on,
it would be wrong to put him questions
which would be of an embarrssmg niture

SHRI INDRAJIT GUPTA Whv was 1t
admitted then ?

SHRI SHYAMNANDAN MISHRA
None of these questions 1y of such o niline

SHRI INDRAJIT GUPTA Why was it
admutied then when negotiauons are woing
on 2

SHRI SHYAMNANDAN MISHRA
Negotiations can be going on Jll the time

SHRITH M PATLI 1 am somewhat
stipused at Shn Indrapt Gupta interven
g even before [ have sad anything 1
sud ot 15 understandable that we should
avord questions which might be embinas
sing

SHRI INDRANT GUPTA The ques
tion was addressed to the Charr not to
vou, Mr Patel

SHRT H M PATFL [ started by
pomting out that T did not wsh to put
any embariassing question  Nevertheless
when the Calling Attention WNotice has
been accepted and the Calling Attention
18 1n respect of a price of news which has
appeared 1n the newspapers, then T think
the least the Finance Mimster could have
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done was to give us the maximum possible

rumoturs is to supply correct information.
Why does fhe Finance Minister not tefl us
what exact arrangement there was between
this Government and the USSR Govern-
ment in regard to our trapsactions ? T think
he should have given us information first
of all as to the nature of our arrangement
hither to with Soviet Russia. Why is it
that it has now become necessary for these
negotiations to be undertaken ? Was it at our
instance or was it at the instance of Soviet
Russia ? If our previous arrangement with
Russia was of a particular character and
took care of the variutions in the value of
the rupee and the value of the rouble, then
the matter would have been simple. Is
there mno such automatic arrangement for
adjustment in our agreement ? Evidently
not. In 1966, when the rupee was devalu-
ed, a certuin  arrangement was made and it
was agreed that the rupee would be valued in
a particular manner. Again there has been
a further devaluation hecuuse of the way
in which the rupee is now linked to the
sterling. As a result of that, Sovict Russia
now claims that the rupee is being devained
further and a fresh arrangement should be
anived at. 1 would request the Finance
Minister to tell us precisely at what point
we stand today and what was the original
arrangement. Since no automatic  system
exists for evaluating the fall or apprecia-
tion in the value of the rupee, what s
the kind of arrangement that has  becn
urrived at now ? Iy it by negotiations that
such a change takes place or in some
other way ? If the discussions now taking
plnce are what would ordinarily have taken
place when there has been a fall in the
value of one or the other of the currency ;
vie take it that the value of the rouble
never falls because it is never announced
and mobody kmows precisely what its
value i«? Will the Finonce Minister tell
us precisely what he means by this? He
says in his statement :

“T would like to clarify that credit
repayments coatinne to be made

PHALGUNA 29, 1896 (54X4)
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at the official rate of exchange
a8 determined by the respective
gold content of the two curren-
c'u.ﬁ

Is that the system that is in existence ? It
bas been said. there are commercial
transuctions J.nd non-commercial  transac-
tions, In respect of which transactions will
this official rate apply 7 If the system of
the official 1ate determuined by the respective
gold content of the two currencies is in
eristence, it is something that is automati-
cally done. Where i the necossily for
discussion or negotiation so long as the
respective guld content continues 1o be
the same? Thete hos been no variation
in it. Therefore, there should have been
no necessity for any negotistions at all.
So, clearly there has been some other
understanding of which no mention has
been made. 1 would request the Finunce
Munister to clarify that position. Earlier
in his statement he says :

“The rutes now being quoted by the
State Bank of the USSR apply
only t© nop-commercial transac-
tions within the USSR.”

How do you regulate the non<commercial
transactions between this country and
Russia and the commercial tiransactions
between the two countries ?

In the Financinl Eapress it is said :

“For indance, due t0 am oversight
by Indian  authorities, earlier
exports to USSR were not pro-
tected by the gold content clause.
Similarly a dispute arose between
Jodia and Yogoslavia on the
cffect of the poundaterling de-
valuation on certain  conlracts,
but the two countries ngreed,
after protracted ncpoliations, to
share the liability on a fifty-Rfty
basis,”

This would seem to suggest that & simi-
lar arrangement is now under coatem-
plation in your negitiations with Russia.
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. namely; what s the sort of negotiations

' /that are gaiag On, thet is treading on
~ delicate  grounds. So, I would refrain
from answering that question. But the
hon. Member started by saying that my

" slMement. was  disappointing; .1 do mot
know from what point of view. Perhaps,
if T had said that we are in conflict with
the USSR, that would have given hint
some satisfaction. But unfortunately, that
is not' a fact. 1 connot say something
which does not exist.

SHRI SHYAMNANDAN MISHRA :
It is a very cheap reply.

" SHRI C. SUBRAMANIAM : Might be
cheap, but 1 have to answer the question.

The hon. Member wanied 1o know what
_is- the basis of our agreement today. 1
‘thought 1 had given that information here.
. According to our agreement, the exchange
ratz between the rouble and the rupee
. wita determined strictly in accordance with
" the gold content of the two currencies, and
"that continue to be the same even with
regard to the various transactions which we
-are entering into even now. Theretore,
there is no doubt about that,

With regird to the future, they wanted
4o discss what should be done in view of
‘the fact that we are linked to the sterling,
‘that. sierling is floating and  appreciating
-und depreciating. Our noint hus  been
“that this is purly a bilateral transuction
~amd. therefore, we are not affected by

sthut apd so the existing agreement should
- Zprevail. These are  matters which
_uoder negotiations and we hope to come
o some satisfactory  arrangement  with
.ieilﬂl to these things.

.‘Then I come to the official - exchange
'1moulh:bmhoftheulneottherupu
. iwhen eompared to a I:uket of foreign
“ewrrencies,

‘SHRI smmmmmn MISHRA 3
ﬂn they are convertible currencies mostly.

Mﬂ.lﬂ'ﬁw w#m ﬂi: ]
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are’
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hive'sofe . vatatiomidip with the .. fouble
also, - khm-ﬂ&qnw-

wulul-. :

.‘ilﬂ,l._ SHYAHN&RDAN wsilu, .
But rouble i3 .not a  converiible cur-

SHRI C..SUBRAMANIAM : The ques
tion is how this new exchange ‘fate is
being operated. For non-commercial puf-
poses withm the USSR, for example, a
tuurist goes there and he wants to convert
a rouble into a rupee or a rupee into
rouble. for that the new official exchange
rotz which has been unnounced wus being
cperated.  But, as 1 have already pointed
cut, thut forms only less than one per cent
of the total transactions between USSR
and our country. As far as commercial
transuctions are concerned, even now  we
are continuing to have the samg agree-
ment und we are functioning under the
snme ugreement. How the  international
monetary situation, which affects the value
of the rupee ulso, how it gets reflected is
a matter which we are currently discussing
with the USSR,

PROF. MADHU DANDAVATE : Since
you in your wisdom have admitted this
Calling Attention® Notice, Sir, 1 take it
that it has been your assessment and Judg-
ment that this notice does not cause any
cmbarrassment to the USSR, nor does it
mcun any fissures being created between
the USSR and India. :

SHRI N. K. P. SALVE fBetul}. it
depends on the question. .

PROF. MADHU DANDAVATI’.'. We
accept your assessment and judgement and,
respecting your judgment, we would like
to ask some specific questions.

It is very clear that all the changes .
1hathlvebm:mudwedwfnrmth
exchange rates have been umilateral. -
can understand @ situation that nnlﬂ'tb:
pressing and compulsive  situation  oota-
shnlllar.iftbuhumdr
mmhmmmmm_
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by USSR at 12 roubles for
Again, after the Smithsonian Agreement of
Ducember 1971, 15 1t not a fact that when
the dollar was devalued the USSR agam
changed the exchange 1ate to 11 39 roubles
for 100 rupees ” Agown. in March 1974,
s it not « fuct that theie was a further
dupteciation of the jupee to 95 rtoubles
for 100 rupees? A very imteresing fact 1
further fluctuations and umlateral chunges
fiont month W month

We have been told on the floor of the
ToL Sabha that the changes i the rate

of  exchange  monthwise were  as
follows —
Rs Roubles
1-3-74 100 9 51
1-4-74 " 9 6l
1-5-74 " 9 50
1-6-74 v 9 55
1-9-74 " 9 47
1=11-74 “ 94
1-12-74 " 927

With this peniodic depiectution smee then,
at present. the exchange rate 1 B66
Roubles per Re 100 It means, f we
compare 10 1971, there has been 389 per
cent or aboat 39 per cent nise in the case
of Rouble in relation 1o Rupee

As far as India's payment hability 1
concerngd, 1t has ulmost been  doubled
I 1t mot & senous sutuation ? It has gooe
untn Rs. 400 . . .
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SHRI C. SUBRAMANIAM : We are
not payiag en thal bams. We are paying
only o8 8.33 baums.

PROF MADHU DANDAVATE
Again, a very mteresting fact s this, This
1s the Rususn vermion, that is, the version
of the USSR, as you may hike t As far
as the USSR's interpretaion 18  concerned,
their clum s that in the last 4 months,
these changes and vauations in the ex-
thenge rate have beeh introduced becauss
of the fact that iivg-14s the convertible
currencies, the valpe of Indian Rupee has
also undergone a change 1 am fully con-
hdent—even you will feel—that there 1s
no intelligent logic betund ths argument
I do not know, just as the USSR has
aholished private property, whether they
have also abohshed iniclhgem logic also
There 15 no mtelhigent logic behind i, The
Rirsian claim 1s unwarranted becavse the
changes mn the exchunge pamty of the
rupee m relation to convertible currencres.
have nothing to do wath the rouble The
rouble 18 not a freely convertble currency
and s exchange rate 15 known to be pegged
at an artifically high level. It has no rele-
vance (o its intrinmc value 1n foreign trade
and currency transsctons. It 15 on this
basis, the interpretation given by the USSR
that these changes have been introduced
vissa-1 15 convertrble currencies and probably
the valve of the rupee has gone down

Then, I would hke to point out one other
thing and 1 seek the explanation from the
Finance Mimster about it The exchange
of goods and services between Indian and

payment basis The prices
separately for each trapsaction by negotia-
tion The reference paint in these transac-
tions is the international prices of com-
parable commodities. There can bo
question usder these arrangements for
USSR to seek and for India
addiional pnce  advamage by
rate manipulstions,
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At the time of 1966 devaluation of the
rupee, 15 it not a fact that the Soviet
Union and other Communmsi countries of
Eastern Europe managed to boost the pri-
ces of thewr deliveries and waled up the
rupee valoe of ther outstanding credits
if the gold clavse in the contracts at that
time provided some jushficaion for adjusi-
ment of this kind there iv nothing new
in the prevaithng conditions of floating
exchange rates India most take a firm
stand 1n the current negouations on this
ssve and should not permut dmtortion 1n
the piice panties of the good and services
which enter into exchanges between India
and the USSR

SHRI BHOGLNDRA JHA (Jainagar)
W hat 18 he reading from ?

PROF MADHU DANDAVATEF 1
am n the bad habit of wnting notes when
§ table a Call Attenton Thesefore, 1T
ulways 1ead from my notes If he has
been listeming to the debate, in order tw
save the ttme of the House, | always
jollow ths procedure Of course 1 can

not  assure him the understanding
power

(Interruptions)
MR SPEARLR Instead of arguing

with each other, you address the Chair

PROF MADHU DANDAVATE 1
address the Chair But, onfoitunately
somebody inteirupts  You may direct hum
to maintain silence I had to quoute figores
and quotations

SHRI BHOUGLNDRA JHA
ihur quotation nor notes

PROF MADHU DANDAVATE ‘For
instance, this 15 the statement made by
the Finance Mimste:
it is said

“The rates mow bung quoted by the
State Bank of the USSR apply
only to mon-commercial  transac-

ton with the USSR

It s nel-
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because varous newspapers and even
newspapers  wiuch have  sympathies
towards the Socialist countries have alwo
expressed the feat as to what exactly 18
meant by pon commercial transactions’ I
would like to ash a specific question
whether the non commercial transactions
would alo imclude the purchase of arms
made bv India from USSR and whether
they would be conudered (ommercinl or
non-commercial transactions

Then Sir, I would hike to a~k a specific
question regarding discrimination  Unfor
tunately, under the present arrungemem,
what 15 happening s that «f any Indian
sistts USSR, in that cese, as far « the
disciimanation s concerned he has 1o
change his rupee cuirency nto 1oubles at
the cxchinge rate that has been  newly
mtioduced that 1 at the reduced rate
announced by USSR But at the same
btme, when any Russian visitor visits India,
there 1s actually no reuprocal obligation
at all and therefore, he can avail of the
rupees lying at the disposal of the USSR
in the trade account Then you will find
that there 1s 4 dinciiminating attitude as far
as Indians visting Ruvsia and  Russians
visiting India are concerned | think
this disnmination must also be eli-
minged In thm case 1 find that
the atntude tahen by Soviet Ruswua
has some 1esemblance with the aln
tude thit has been taken by the capr-
thist countries and the capitalist economics
towards the developing ecomomics  like
India  Before I rase that queston |
would like to usk a speufic question which
ipatently may appear to be wurelevaht
but it has got all the relevance to the
ques issue before us  Since the Russinns
ate making the plea that be.ause of the
flucturions 1n the value of the rupee, they
were forced to make the changes, I per-
scnally feel and 1 had expressed the view a
mumber of tumes whether it 18 not time
for us that we should take a deciuon to
change our atutude 1o our traditional hak
with the sterhng and to insulate the rupre



" the capitalist economies.
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from the fluctuations in relation to other
currencies. [ would like to know this.
Since the USSR, a friendly country. is
also putting that interpretation in defence
of their changing the exchange rate, shall
we not take a firm attitude that the time
lias come when we should take the atti-
tude that our traditional link with the
sterling will go. T want to know whether
that attitude will be adopted in times to
come.

AN HON. MEMBER : Float the
rupee.

PROF. MADHU DANDAVATE : Yes.
It has been stated that “for commercial

transactions the trade plans have speci-
ficd the old gold parity rate of exchange.’
However, in reality, what is happening ? In
reality the export prices of Soviet products are
scldom quoted in roubles whereas India’s
exports are almost invariably quoted in
rupees. The Indian Government does not
very often know what rate of exchange the
Sovict Union is using in quoting its prices
whkich for internally traded commuodities
ure international  prices  converted into
riinces at the rupee-dollar rate of exchange.
This dualism in exchange rate only resem-
bles the dualism the capitalist economies
and the capitalist countries are showing
to the developing countries like fIndia. I
am very sorry that even a socialist coun-
trv like the Soviet Russia is taking an
altifude which really resembles the atti-
tide tuken by the caritalist countries and

Sir, 1 had ashed specific questions. If
there are some questions which are em-
barrassing te the negotiations that
taking place, 1 myself will suggest that [
do not want to answer those question.
_ But there are other questions which are not
embarrassing to the present negoiiations.
Therefore, 1 earnestly rgquest the Finance
Minister to give us specilic and categorical
answers to those questions.

SHRI C. SUBRAMANIAM : Of course,
the hon. Member has made a long state-
ment and questions. But round and round,
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public importance
it comes to this. What are the areas imn
which the accepted exchange rate of
Rs. 8.33 per rouble is applicable and where
it is not applicable ? There is the other
idea that they have inflated the price, etc.
and. therefore. we are paying more tham
what is justified. These are some of the
peints he has raised. As I have already
stated, ¢.g. he put a - specific question,
whether the muny equipments we are
purchasing are within the commercial or
non-commercial transaction. It is a transac-
tion covered by our agreement. There-
fore, this Rs. 8.33 rate is applicable. Whem
« leurist goes to USSR he can convert the
rouble only at the exchange rate this is
announced there as the oflicial exchange
rate.  When a Russian comes here if he
gives rouble for the purpose of exchange he
will get Rs. 8.33. So, there is no ques-
tion of our losing anything.

SHRI  SHYAMNANDAN  MISHRA =
How will vou operate the rouble account
here ?

SHRI C. SUBRAMANIAM :  Experts
have gone into it and this is what is being
done but if the hon. Member feels that
we should go back upon it, it is a matter
to be gone into. 1 am prepared to look
into it. But 1 mav point out that this
matters has been gone into and everybody
has core to the conclusion that this is
the best under the circumstances to oper-
ate. If there is a different view, it is a
different thing. But so far as this matter
concernad, enouzh investigations have
alreadv been done. We arc doing ow
exports and purchuases on this basis.  Also,
[ may say. we try to find out what is the
piice in the international market for the
corresponding commodity. find
it advantageous, we purchase; otherwise
not. When we find it advantagous to pur-
cliase in our dealings with Russia, we
purchase and we have derived great deal
of advantages from this agreement. Various
other points were suggested to bz kept in
mind when negotiations are conducted. We
shall take notfce of it.

15

When we
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kave _sterling. . Of course, there
erent. views with regard to
question is. whether we can
independent manner, with-
ink with anv other currency,
- with Sterling, or Dollar or German Mark,
&te. We are continuously anmin; the inter-
_ -pational monetary system and if at any
. partichiar juncture a different decision has
gu»u!m“wd;nammwdo
.it. But,we have been advised by the exports
that under the present circumstances this
-h'the best that we can do and this is
going on all right,
12.58 his.
L 10!N'r COMMITTEE ON OFFICES OP
. PROFIT
TweLFrd Report

.. SHRI PATTABHI RAMA RAO (Rujs-
"~ smundry) : 1 beg to present the Twelfth
" Report of the Joint Committee on Off-
‘ges of Profit.

" AAXATION LAWS (AMENDMENT)
_ . BILL

w R‘pnﬂod-’sdaﬂammitm
" SHRI N. K P. SALVE(Betd):jm

hum-mm.l 1, the Wealth:Tax Act,

. 1957, the Gift-tax Act, 1958 and the Com-
‘_pulum ﬂuM 1964.

{u) E.mum

. SHRI N. K. P, SALVE: 1 bag 10 lay
"an the 'mkmmdn-evumu

At imf
the - Gift-tax.. Aa. 19 5‘ lﬂa the
(Profits), Surtax Act, 1964.

lilm

CODE OF CIVIL PROC.EDLRE
(AMENDMENT) BILL

Arpulnmnr oF MEMRER TO }owr
CoMMITTEE

SHRI LILADHAR KOTOKI (Now-
gong) : | beg to move the following:

“Thet this House do appoint Shat C.
M. Stephen 10 the Joint Commit-
tee on the Bill further to amend the
Code of Civil Procedure, 1908, and
the Limitation Act, 1963, in the
vacancy caused by the death of
Shri Debendra Nath Mahata.™

MR. SPEAKER: The question e
“That this House do appoint Shri C.
M. Stephen to the Joint Committee
_on the Bill further to amend the
Code of Civil Procedure, 1908, and
the Limitation Act, 1963, in the
vacancy caused by the death of

Shri Debandra Nath Mahata.”

The motion was adopted.

———

MATTER UNDER RULE 377

PAYMENT OF EX-GRATIA COMPEN-
SATION FOR PROPERTIES OF INDI-
ANS TN PAKISTAN AND FORMER
EAST PAKISTAN.

SHR1 SAMAR GU!-M {Contai.): 8ir,
through  you want to  draw
uuammndttwutmteroi(:ommm
wmumtupmbkmlnnnrdwm
_ ex-gratia compensation about the coemy
properties of the Indians citizens in West
Pakista nand former East Pakisan.
If the issue is not cleared by 31st ‘March
rupees three crores will go to the Conso-
lidated Fund. Since l!‘."l-lsﬂnhoulﬁt
12 crores were nlhnudh each ynrs
budget for paymeni of
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